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Failure of peace talks with MNP 

2440. SHRI RAM SEWAK HAZAR!: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether President of Mizo 
National Front, Shri La! Denga hu 
written a letter in regard to the fai-
lure of peace talk; 

(b) if so, the details thereof and the 
reaction of Government thereto; and 

(C) the measures proposed to be 
taken by Government to maintaia 
peace? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF llOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) No, Sir. 

(b) Does not arise. 

(c', Peaceful conditions continu~ to 
pi evrtll in Mizoram. Normal vl:,!il is, 
however, being maintained. 

Crimes in Deihl 

2447. SHRI K. LAKKAPPA: 
SHRI ANA NT RAM JAIS-

WAL: 
SHRI NIRMAL CHANDRA 

JAIN: 
SHRI RAM LAL RAHI: 
SHRI VIJ A Y KUMAR 

MALHOTRA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the crime situation in the Union 
Territory of Delhi as indicated by the 
number of murders, dacoities, kidnap-
pings, robberies, thefts, etc. committed 
during the years 1977 and 1978 (uptil 
now); 

(b) the comparative figures of 
crimes during the previous three 
years; 

(c) the reasons for increase in the 
incidence of crimes in Delhi; 

(d) the steps taken to reduce the 
crimes and maintain law and order; 
and 

(e) the improvements brought about 
in checking crimes in Delhi by the 
introduction of the Police Commis-
sioner system? 

THE MINISTER OF STATE IN 
"THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) A state-
ment is laid on the Table of the 
House. 

(b) A statement is laid on the Table 
J)f the Jrouae. 

(;:) The main reasons for the in-
crease in crime are free registl'atl0n 
of CCises, release of bad characters 
after revocation of emergency, CO·.Iling 
up of new resettlement colonies and 
increase in population. 

(d , Among the important stepa 
taken to check the crime are: maintain-
ing strict vigilance over activities 01 
known criminals, stepping up ext~r&­

ment proceedings, developing criminal 
ir.telligence for which a special ren-
tralized squad has also been set up, 
mtensifying patrolling both foot and 
mobile in the crime effected areas, de-
tailing pickets at strategic placee. 
launching special. drive against persona 
cCI:-r,Ying long knives, daggers and 
such other weapons and setting UP a 
vlgllance squad to check eve-teasing 
and Pickpocketing. 

(e) Under the new system, the duali-
ty inherent in the police-magistracy 
system has been done 'away with. Cer;.. 
tain specified powers under the Cr. 
P. C. have been vested with the p"llce 
officers. Externment orders are alll1 
now being passed by them. 

StateDlPnt 

H"ad oj' crime 1977 1978 
(upto31-lo-78) 

Daeoity \!I 5-4 

Murd~r IH:{ 153 

Attempt to murder. ~1l7 '227 

Robbt"ry 356 561 

Riots q.8 '24,4 

Hurts 17 13 1751 

Burglary 2679 2868 

Kirlnapping 493 540 

Abrlllrtion 120 164 

Cyck th .. ft 5408 5 195 

Misc. Th(ft 14 194 11945 

M. V. Th('ft. 2101 2410 

Misc. I. P. C. 8233 9227 

Total IPC 35856 3634' 




